HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

NOTIFICATION

No: SWL * 901§ /RG/LP  Dated: 8\ .02.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pranav Mahajan
S/O Shri Sandeep Mahajan
R/O 14/P Sector 1-A Trikuta Nagar, Tehsil Bahu, District Jammu.

vide notification No.647 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolutelfmal enrollment as an
Advocate is ordered there before.

By Order \M‘
~03
- pe

(Registrap\Administration)
No: \NL31\.2 /RGP Dated: 01 .43.2025 e '
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Pranav Mahajan, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: S\4 "2wS /RGP  Dated: _0/.02.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avinash Sharma
S/0 Shri Raj Kumar Sharma
R/O Ward No.2, Nai Basti, Christian Colony, Reasi

vide notification No. 1107 dated 10.01.2020 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ;
SN
(Registrar Administration)
ﬁ z 1]
No: \ O %%&»W /RG/LP Dated: | .03.2025 L 2 %//
Copy forwarded to the: -
i Principal District and Sessions Judge, Reasi
3 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Reasi.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Avinash Sharma, Advocate

...... for information and necessary action. A ok
.

- 2Ly
(Rea?istra dministration)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _(zEo =\90:8/RGILP  Dated: o/ .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sakshi Shan

D/O Shri Rattan Lal

R/O Kulied (Lach Khazana),
Tehsil and District Kishtwar.

vide notification No. 2159 of 2023/RG/LP dated 28.09.2023 for a period of one
year has further been extended till 31.03.2026 after condonation of delay and
subject to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W
— - o e

(Registrar Administration)
No: S S\ /RGP Dated: ol .03.2025 Y @ p &,@*’/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kishtwar

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Sakshi Shan, Advocate

...... for information and necessary action. =
02
. V‘ 0 3”)’0

s NG 20y
(Registrar Administration)

C e e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5§\ “~\\')—b’)—€ IRG/LP Dated: _©/.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivani Devi
D/O Shri Som Nath
R/O Khanpur Bhawan, Gole Gujral Camp , Jammu.

vide notification N0.2005 of 2023/RG/LP dated 12.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o

> =
(Registrar mmlstratlo;v’(
oo

No: \O\$2-SQ /RG/LP Dated: 0/ .02.2025
Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shivani Devi, Advocate

...... for information and necessary action. ‘ ;
W o
"w
P raan ‘)/'7{"‘0'

(Reg;istrar Administration)

"

oS



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6§24 9mS /RGILP  Dated: p/.02.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashish Sharma

S/O Shri Sanjeev Kumar Sharma

R/O H.No.339/A, Central University Road Suchani Tehsil Vijaypur,
District Samba. |

vide notification No.1821 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/Ww’;’ o

(Reglstrar ?ﬁ/lnlstratlon)
\0 5965 /RG/ILP Dated: o) .03.2025 L %'(8”,/
Copy forwarded to the: -

i Principal District and Sessions Judge, Samba.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Samba.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

F i Mr. Ashish Sharma, Advocate

...... for information and necessary action. '
,), '),c)'\lf

ol s

(Riiis" Adminlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

g&gc-\ 2828 /RGILP Dated: o/ .02.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Kumar Solan
S/O Shri Ashok Kumar
R/O Krishna Gali, Panthal Road W.No.3,Tehsil Katra, District Reasi.

vide notification No. 2017 of 2022/RG/LP dated 14.11.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order k/%}
pRLs |

(ReglstrarA ministration)

o: \82LL-"12 /RGP Dated: _0].02 2025 57 %u,«g"/
Copy forwarded to the: -

ik Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Reasi

5: CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tarun Kumar Solan, Advocate

...... for information and necessary action. :
\/N — - 3'5
~0 )’
(Re istrar Administration)
Ll




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6©SE =4 2015 /RGILP Dated: &3 .0.3.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Deep Singh Pawar
S/O Shri Devinder Singh Pawar
R/O VPO Gandharwan, Tehsil Akhnoor, District Jammu.

vide notification No.1823 of 2022/RG/LP Dated 11.11.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order %{
7’0’)/

-

(Registrar Admmlstratl
No: \OS\RHY /RGP Dated:02 .03.2025 e %»»o“

Copy forwarded to the: -

F
Z
3.

4.
S

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
%

Mr. Ajay Deep Singh Pawar, Advocate
(Reg/strar Admmlstratlon)

...... for information and necessary action.
> M




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 8Sk el dwS /RGP Dated: 62 .05.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazia Tabassum

D/O Shri Bashir Ahmed

R/O W.No.62, Chib Mohalla Chinore near Conventry Scholars School,
Tehsil & District Jammu.

vide notification 222 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/%mj

(Reglis/rarA inistration)
No: \NS)S-V\  JRG/LP Dated: 0% .032025 @/ - %\"’/

Copy forwarded to the: -

{8 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Nazia Tabassum, Advocate

...... for information and necessary action. S
: \/W -~ }o’)/f
O
i

(Re&fstra @imlmstratlon)
@y 7 ,6"/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _ 651 e12us /IRGILP  Dated: b3 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Singh
S/O Shri Chagger Singh
R/O Kangri, Tehsil Beripattan, District Rajouri.

vide notification No.534 of 2021/RG/LP dated 08.06.2021 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

oA
By Order k/%ﬁ/f

(Reglstrar Ad@mstratlon)
No:\0W <2328 /RG/LP Dated: (32 .03. 2025 /@M/
Copy forwarded to the: -

91 Principal District and Sessions Judge, Rajouri.
. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Tarun Singh, Advocate '
...... n.
for information and necessary actio S N, 2 ')/g

rcf)/

.
(Rea/strar @ﬁumstratlon)

o o



10

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &SR 22008 /RGILP Dated: 2% .0>.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarandeep Singh Baghi
S/0 Shri Balvinder Singh Baghi
R/O Dungus, W.No.3, Tehsil Haveli, District Poonch.

vide notification N0.337 of 2023/RG/LP dated 14.02.2023 for a period of one year
hés been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W
= oY il
(Registrar G?/ministration)

No: [0SH0-U4 /RGP Dated: 62 .03.2025 o7 M/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Poonch.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tarandeep Singh Baghi, Advocate

...... for information and necessary action. = <
0\%,6’)/")’

P

=
(Reiﬁtrar @Lninistration)
A i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Qgc\afﬁt 02§ /RG/ILP  Dated: 63 .0.32025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaffer Iqbal
S/O Mohd Sharief
R/O Village Chandak, Tehsil Haveli, District Poonch.

vide notification N0.2134 of 2023/RG/LP Dated 28.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order MS
\\/ 7, i

)

(Registrar dministration)
No: [0S~ S3 /reip Dated: 03.032025 @ NE- yﬁp’ﬁ‘//

Copy forwarded to the: -

i Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association Poonch.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Zaffer Igbal, Advocate
...... for information and necessary action. e
0L 55
~U2-
- Ly
(Registrar Administration)

V@/@’}M/

Prah
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: bbb ¢} 303 < /RGILP  Dated: ©3 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Manoj Kumar

S/O Shri Som Dutt

R/O Pangdour, Tehsil & District Samba.

vide notification No.43 of 2022/RG/LP Dated 23.02.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o ')/’wf
L v
(Registrar Administration)
No: \OSK -\ /RG/LP Dated: & .0%.2025 fod% M/

Copy forwarded to the: -

i Principal District and Sessions Judge, Samba.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr Manoj Kumar, Advocate
...... for information and necessary action. ok
A58
%
- VY
(Reai(strar Administration)

S 21

s e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No: 66\ A Y18 /RGILP

* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Dated: &% .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Seemran Devi
D/O Shri Bhadar Singh
R/O Muthal Alinbass, Tehsil Pogal Paristan, District Ramban.

vide notification N0.297 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(rR—éQistra Administration)
No: '\B'S“\\\sgn /RG/LP Dated: 02 .03.2025 U P 7

Copy forwarded to the: -

1.
2:
3.

i

Principal District and Sessions Judge, Ramban.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President,

District Court Bar Association, Ramban.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official

website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Seemran Devi, Advocate

for information and necessary action. R
s 'o’)/"}g

(Reg&_s:rar Adminis

P
tration)

(- P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _&6) c410WIRGILP  Dated: ©%.0:2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Devi
D/O Shri Jankar Singh
R/O Village Barota Camp Tehsil Ramgarh District Samba.

vide notification No.1968 of 2023/RG/LP dated 12.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
[ 2025
va

) '_
(Registrar Administration)

No: [0SO\ Q1 /RG/LP Dated: 0% .08.2025 L R g&‘}gf/
Copy forwarded to the: -

15 Principal District and Sessions Judge, Samba.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Samba.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Pooja Devi, Advocate

...... for information and necessary action. 3
e, <
’O/X//‘)J
al Ly

(Reii/strar Administration)

¥ o

Sl




15

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: QQ%&\\»% IRGILP  Dated: 6% .02.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zakir Ahmed
S/0O Shri Rana Zahoor Ahmed
R/O Village Kalaban, Tehsil-Mendhar District-Poonch.

vide notification No.791 Dated 30.12.2020 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W

/'—’ '- - - -
(Registrar Administration)

No: Yo SOQ-AY /RG/LP Dated: &3 .03.2025 b @/ Wg‘,g'/

Copy forwarded to the: -

<k Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

9 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zakir Ahmed, Advocate

...... for information and necessary action.

’U')//)/i

Zy
(Registrar Administration)

e "
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _GE\ &) 90S/RGILP  Dated: 6% .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rukhsana Chowdhary
D/O Mohd Hussain
R/O Makwal, Tehsil Ramkote District Kathua

vide notification No.1977 of 2023/RG/LP Dated 12.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o

o
_ ,v.);vf%

P
(Regis}rar ministration)
No: _1oSa8 ko /RG/LP Dated: D .032025 W/

Copy forwarded to the: -

{8 Principal District and Sessions Judge, Kathua
Z. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kathua

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rukhsana Chowdhary, Advocate

...... for information and necessary action. S
>
\/ ?Y’O

(Re istrar, Admmlstratlon)

Lo b

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 665 °\ 3uS /RGILP  Dated: 0% .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Sarmal
D/O Shri Om Parkash Sarmal
R/O Pouni Chak, Wand Waziran, Jammu

vide notification No.1089 RG Dated 10.01.2020 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecédents from the CID. '

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order / ¥
o~ P
\/‘ ‘_)/?)//W

/-') -

(Registrar Administration)
No: \OBS\-0" /RGP Dated: 03.0%.2025 L 5 e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
25 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

9 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Pooja Sarmal, Advocate

...... for information and necessary action. ’

VY N,’)/g

-
(Re&jstrar Administration)

R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £&& o) 91l /RGILP Dated: 0% .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Mahajan
S/O Shri Rakesh Mahajan
R/O H.No.109, Lane No.2, Near BEE ENN Hospital, Talab Tillo, Jammu

vide notification No. 2156 of 2023/RG/LP Dated 28.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o 925
| <

(Registrar A m|n|strat|on)

No: \B60AQ-Y /RGP Dated: 02 .03.2025 v -
Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

5 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Rahul Mahajan, Advocate

...... for information and necessary action. )

- W\M '/)g

e Wzﬂ")/

(Registrar Administration)

\/@@;




19

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &1 43S /RGILP  Dated: 02 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pratigia Balwal
D/O Shri Tilak Singh
R/O Neera, Tehsil & District Ramban

vide notification No. 104 of 2022/RG/LP Dated 24.02.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)

By Order o
/o)f?mg

s
(Registrar Adm nlstratlon)

No: L1861S-9| /RG/LP Dated: ©3.03.2025 78

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
9 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Pratigia Balwal, Advocate

...... for information and necessary action.
_\ et

(Reglstrar Aﬁ;mmstratmn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

668 ) 4025 /RGILP Dated: 10 _.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Avantika Sharma
D/O Shri Jugal Kishore
R/O Opp. Tawi Apartments, Near SBI Bank, Sidhra, Jammu.

vide notification No. 2720 of 2023/RG/LP Dated 22.12.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\/Mys

(Reglstrar ministration
No: 166 22-IN /RG/LP Dated: 83 .0;22025 %«y"@/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Avantika Sharma, Advocate

...... for information and necessary action.

y

N~
O

(ﬁgéistrar dministration)
o @/ s %MV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: AEA 6] 9018 IRGILP  Dated: 03 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Neeraj Kotwal
S/O Shri Babu Ram Kotwal
R/O Choundry, Village Chondri, Tehsil Bhalla, District Doda.

vide notification No.1128 of 2023/RG/LP Dated 03.06.2023 for a period of one
year has further been extended till 31.03.2026 after condonation of delay and
subject to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/
05
o= 5o Y

(Registrar Zl inistration)
No: _104)9-3S/RG/LP Dated: 0% .03.2025 t @ﬁM

Copy forwarded to the: -

5] Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Neeraj Kotwal, Advocate

...... for information and necessary action. ’

V%X

(Reglstrawmlstrat:on)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &0 ¢{2WS/RG/LP  Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bharti Gupta
D/O Shri Subash Chander
R/O Ward No. 9, Tehsil & District Samba

vide notification No.1866 of 2023/RG/LP Dated 08.09.2023 for a period of one
year has further been extended till 31.03.2026 after condonation of delay and
subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order y

(Reglstrar ministration)
4
No: (66 3¢-4). /reiP Dated: 02 03,2025 19 i '}5“
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Bharti Gupta, Advocate

...... for information and necessary action. S
\ o
\/ oS

(Realstrar Administration)

(\ @JJ/M/

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: QT\ cq\mg IRG/LP Dated: 03 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanaya Gupta
D/O Shri Rakesh Gupta
R/O H.No.389 Rehari Colony, Tehsil & District Jammu.

vide notification No.356 of 2023/RG/LP Dated 14.02.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order SF

-
(Registrar dmmlstratlon)

No: \8 6\ 2. MY /RG/LP Dated: > .03.2025 v @W

Copy forwarded to the: -

1,
2
3.

4.
5

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanaya Gupta, Advocate
...... for information and necessary action. :
v../‘

(Re{strar Administration)

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

"NOTIFICATION

No: &"ucsL\ 9125 /RG/LP  Dated: 43 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azmat Ullah
S/O Shri Pervaiz Ahmed Parihar
R/O Village Kumate, Tehsil Rajgarh, District Ramban.

vide notification N0.902 of 2022/RG/LP Dated 27.07.2022 for a period of one
year has further been extended till 31.03.2026 after condonation of delay and
subject to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /
0T
/)}

V’W

(Re istrar A |n|strat|o
o: \WbSN-CL /RG/LP Dated: 3 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2, Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Ramban.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

_ the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Azmat Ullah, Advocate

...... for information and necessary action. s
A S

(Registrar Administration)

e

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: §1% 20§ /JRGILP  Dated: §? .C3,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajal Parihar
D/O Shri Sharwan Kumar
R/O Village Matta, Tehsil and District Kishtwar

vide notification 1325 Dated 02.01.2019 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Reglstrar dmlnlstratlon)
166574 3 /RG/LP Dated: 2 .02.2025
Copy forwarded to the: -

v

i Principal District and Sessions Judge, Kishtwar

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kishtwar :

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kajal Parihar, Advocate

...... for information and necessary action. e
\/%
W’LS

Vo
(Re{ljtrar Administration)

B

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £1Y 6/ J023/RGILP  Dated: 03 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nishu Devi
D/O Shri Mohinder Kumar
R/O Dhinday Khurd Gurdwara, Tehsil Bishnah, District Jammu.

vide notification No.1931 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order NM /3;535

sz
(Registrar Administration)
-
No: [04EY-TT0 /RGILP Dated: % .03.2025 W iz /éy@'l
Copy forwarded to the: -

1s Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

9 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nishu Devi, Advocate

...... for information and necessary action. !
e
\/‘ 'B/'CJ'Q)/

/-) 5 i - =
(Registrar Administration)

Ny
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (3“(8‘ 0} J625/IRGILP Dated: 3 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tarun Kumar Sharma

S/O Shri Labhu Ram Sharma

S/O H.No.326 Ext. Sai-Vihar, I.D. Trikuta Nagar, Near K.D. Hospital
Tehsil & District Jammu.

vide notification No.2065 of 2023/RG/LP dated 13.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W@J
p ke B

— -
(Registrar Administration)

No: INETI-17 /RGP Dated: 03 .03.2025 v @/ W

Copy forwarded to the: -

i
2.
3.

4.
5

Principal District and Sessions Judge, Jammu

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
i
M
u %

Mr. Tarun Kumar Sharma, Advocate
f-’ ’ - - - -
(Registrar Administration)

...... for information and necessary action.
C @ M g Si/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % % % %

NOTIFICATION

EXTENSION
OF PROVISIONAL ENROLLMENT

No: K76 ¢f 02§ IRGILP Dated: 2 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Divya Gupta
D/O Shri Naresh Gupta
R/O H.No.315, Rehari Colony Bharat Nagar, Jammu

vide notification No.1125 dated 10.01.2020 for a period of one year has been

extended till 31.03.2026 after condonation of delay and subject to the verification

of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No:

By Order

1661884 /RG/LP Dated: _.0:.2025

Copy forwarded to the: -

1.
2.
3.

4,
5

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.

s
(Reg?trar Administration)

L i

Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on the

official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Ms. Divya Gupta, Advocate
...... for information and necessary action.

.

>

\/\J

A
Y \//r}
(Registra&ﬁninistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &0\ ¢\ JS/RGILP  Dated: 3 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rupali Sharma
D/O Shri Romesh Kumar
R/O Village Teryol, Bhambla, Tehsil Pouni, District Reasi.

vide notification No.2247 of 2023/RG/LP Dated 28.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order o
y \/M
q_rO)'

L 2
(Req{jtrar Administration)

No: 1068S-Q1/RGILP Dated: 63 .03.2025 @ ,&%/éy?f?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Reasi.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rupali Sharma, Advocate

...... for information and necessary action. o g
Ca
Yo

oy
(Registrar Administration)

4 @/ e Qo

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: §9) ot J03s IRGILP  Dated: ]7.02.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Kumar
S/O Shri Mohinder Kumar
R/O Village Tatapani Kundal Paddar, Tehsil Atholi, District Kishtwar.

vide notification No.974 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 28.02.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

A N
70
ysist nt Registrar (L.P)
Iy {’/
No: B03B —~3Y /RG/LP Dated: |7.02.2025
Copy forwarded to the: -

15 Principal District and Sessions Judge, Kishtwar
. Secretary, Bar Council of India, New Delhi.
31 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.
7. Mr. Amit Kumar, Advocate

...... for information and necessary action.

e

i

v v
Assistant Registrar (L.P

%}M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: g‘\Q v} 308 /RGILP Dated: (% .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bindiya Sharma
D/O Shri Paras Ram
R/O W.No.73, Lower Gadi Garh, Tehsil & District Jammu

vide notification No.2105 of 2023/RG/LP dated 26.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Sy g
gl 4 g
(Registrar Administration)

No: 16848 /RG/LP Dated:t% .03.2025 @WM/

Copy forwarded to the: -

1z Principal District and Sessions Judge, Jammu
2= Secretary, Bar Council of India, New Delhi.
& Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bindiya Sharma, Advocate

...... for information and necessary action.
7’

~ —
(Registrar@dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k % %

' EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {14 e%f L0.YRG/LP Dated: 02 .09.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikrant Jijyal
S/O Shri Tarsem Lal
R/O H.No.182, W.No.5, Rajouri, Sartwari, Jammu Cant

vide notification No.2581 of 2023/RG/LP dated 09.11.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)

By Order W}S
) -

(Registrar Admmlsggjtlon)

C
No: \66A9—T0l /RG/LP Dated:t> .03.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Vikrant Jijyal, Advocate

...... for information and necessary action.

(Registrar Admmlstratlon)

97 WM
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: By </ JuS/RGILP  Dated: 03 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjog Khatri

S/O Shri Parveen Khatri

R/O 19/A 2nd Extension Gandhi Nagar Jammu, Tehsil & District
Jammu.

vide notification No.1622 of 2022/RG/LP dated 28.07.2022 for a period of one
year has further been extended till 31.03.2026 after condonation of delay and
subject to the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order B
,.),0)/
W

sk
(Registrar Administration)

No: (5181 -(3 /RGP Dated: 03.03.2025 @/ ¥ y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sanjog Khatri, Advocate

...... for information and necessary action. sttt
i \/ Z )//)/5
o

PR
(Registrar Administration)

U Py g/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: bR &/ IS /RGILP  Dated: 03.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yaggik Gupta

S/O Shri Sandeep Gupta

R/O 298-F, Nai basti Satwari, Jammu

vide notification No.119 of 2022/RG/LP dated 25.02.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\//)wﬁ

(Reglstra dj;mnlstratlon)
No:\8WK-D2 /RG/LP Dated: ©3.07.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Z Mr. Yaggik Gupta, Advocate

...... for information and necessary action. oA
y v :;/\XO);’LS

Sk
(Rpgistra@fdministration)

s Mw
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: é@l of Jo28 IRGILP Dated: )2 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ku. Shafia Tabasum
D/O Shri Manzoor Ahmad Wani
R/O Village Inderwal, Tehsil Chhatroo, District Kishtwar.

vide notification No.1080 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

P

(Registrar Administration)
No: \S\QR.QY /RG/LP Dated: 0%.032025 VP w/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kishtwar

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ku. Shafia Tabasum, Advocate

...... for information and necessary actio e
\/W
o
(Registrar, Administration)
q\/ my, M/

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: é&% c’l Jo2Y/RGILP Dated: ¢3.02.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Ahmed Chowdhary

S/O Shri Shah Mohd Chowdhary

R/O Rail Head Complex, 1Pvt. Near Railway Recruitment Board, Tehsil
Bahu, District Jammu

vide notification No. 2093 of 2023/RG/LP dated 26.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents ffom the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W
= ==

o
(Regifyr@ninistration)
No: \S\A3-Qb /RGP Dated:53 .03.2025 s M/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
iy Secretary, Bar Council of India, New Delhi.
s g Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Bilal Ahmed Chowdhary , Advocate

...... for information and necessary action. 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (3&‘% 8l 025 IRGILP  Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nikita Mahajan

D/O Shri Suresh Kumar

R/O Om Parkash, Sham Lal Gupta Cloth House, Near SBI ATM
Khellani, District Doda

vide notification No.108 of 2022/RG/LP dated 24.02.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Reglstrar A@mstratlon)
No: 1 0Qb) &R /RGP Dated: @_.03.2025 s

Copy forwarded to the: -

I Principal District and Sessions Judge, Bhaderwah.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nikita Mahajan, Advocate

...... for information and necessary action 3
N

(R@istra&bﬁjministration)

s (87
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: A8S oqll Jo2S IRG/LP Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Burhan Roomi
S/O Mohd Rafi Misgar
R/O Mohalla Bati, near Astan Masjid, Tehsil & District Doda.

vide notification N0.2548 of 2023/RG/LP dated 08.11.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

No: \DQRA\S /RGP Dated: 0% .02.2025 @/ g2 ?y 7

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Burhan Roomi, Advocate

...... for information and necessary action.

~ \_/';’/;:;y»f
(Registrar Administration)
VT by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: HQb ¢ )5 IRGILP  Dated: b3 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Lovish Bharat
S/o Shri Ram Paul
R/o H.No. 17, Mohalla Ustad, Jammu.

vide notification No. 527 dated 02.08.2016 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order : WV‘” ,‘),915
ST ik

(Reglstrar @/mlstratlon)

No: L OR(L-1) /RG/LP Dated: 0% o;zost %

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Lovish Bharat, Advocate

...... for information and necessary action.

4

\,.J‘
oL 2 S
(R&gistrar Administration)

s W@//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 687 o} 202{/RG/ILP  Dated: 03 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chander Kant
S/0O Shri Bhola Nath
R/O Bhagwah, Mondawh, Tehsil Bhagwah, District Doda.

vide notification N0.568 of 2022/RG/LP dated 27.05.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ' s
y ‘ o /D,)/,Lo'l/{

o
(Registrar Administration)

No:\W{02-29 /RGP Dated:b% 092025 v @/ @“/%’,?5//

Copy forwarded to the: -

i, Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.
5. CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. ;
7 Mr. Chander Kant, Advocate O
...... for information and necessary action. s ')';'3/{

e 2 °
(Registrar Administration)

T w/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 008 ¢} 305 IRGILP  Dated: 02 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhirash Sharma

S/O Shri Abhinav Sharma

R/O H No.126, Upper Laxmi Nagar, Sarwal,
Tehsil & District Jammu.

vide notification No. 1780 of 2022/RG/LP dated 11.11.2022 for a period of one
year has further been extended till 31.03.2026 after condonation of delay and

subject to the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order | (N“’;}éy{
>

«

(Reg\syar Administration)
No: \0\20.-2¢ /RG/LP Dated: 8> .03.2025 WM'/

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Jammu

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Abhirash Sharma, Advocate

...... for information and necessary action. 2
k_/W

e
(Registrar Administration)

Lol



41

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: é&at—c} 7025 IRG/LP Dated: 62 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahriz Akhter

D/o Shri Muzzafer Hussain

R/O H.No.34, Upper Paloura Mohallah Gujjar, near Graveyard, Tehsil &
District Jammu.

vide notification No. 340 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ‘,J\
/03«’”

(Reglstrar dmmlstr t|on)
No: a8 27-M\?  /RG/LP Dated: 8% 032025 v

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagarfor information and
also keeping record of the same.

(2 Ms. Tahriz Akhter, Advocate

...... for information and necessary action.
b 4—

(Reglstrar Admmlstratlon)

oLy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 090 ¢] JuS/IRGILP  Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mansi Salaria

D/O Shri Joginder Singh

R/O H.No.28, Kothi Morh (Chak Chuha), Tehsil Bishnah, District
Jammu

vide notification No. 2114 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

£y,
i

@égist Administration
No: \t\&\\\xﬁc /RG/LP Dated: 03.03.2025 v @/ W?y 4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mansi Salaria, Advocate

...... for information and necessary action 5
oS
; Vo

e .
(Registrar Administration)

Voo el
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 691 o 205 JRGILP Dated: 63 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sobia Iram
D/O Shri Abdul Saboor Malik
R/O Dramman, Tehsil Kotranka, District Rajouri.

vide notification No. 2017 of 2023/RG/LP dated 12.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
| ; Y
\/’\/2/0

(Reglstra mwstr@:n)

No: \ WSS\ /RGP Dated: 03 .0,&2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Ms. Sobia Iram, Advocate

...... for information and necessary action ~
y 0‘/»);)5
77
,‘«7 : - - - -
(R%?lst@dmlmstratlon)

@‘}W/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: é‘il o} J025 IRGILP Dated: 03 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chetan Sharma

S/O Shri Banarsi Lal Sharma

R/O Village Garar, Panchayat Sainth, Mohalla Rishi Colony, Tehsil

Khour, District Jammu

vide notification No. 2106 of 2023/RG/LP dated 26.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ ,}QVS

(Reglstrar Admlmstratlon)

No: \\OSR-EY /RG/LP Dated: 03.03.2025 = &&b"{/

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

9, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Chetan Sharma, Advocate

...... for information and necessary action. A
k/‘ S
oy

iy
(Registrar Administration)

rgs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: A92¢) MS/RGILP  Dated: (3 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sidharth Sharma

S/O Shri Arun Kumar Sharma

R/O House No.1, Lane NO 5A, Butanagar Paloura,Tehsil & District
Jammu.

vide notification N0.2040 of 2023/RG/LP dated 12.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Cerﬁficates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord o~
y Order Wﬁ
1LY

e
(Reglstrar Admmlstratlon)

No: \ NMAwAL /RGP Dated: 032 .o.:'.2025 &fi ?;Vﬁ)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sidharth Sharma, Advocate

...... for information and necessary action. \//

(Reglstrar Administration)

VAR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £\ ) 20;¥ /RGILP Dated: 0 3.03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vinay Bhagat
S/O Shri Om Parkash
R/O Ward No.5, House No.31, Ram Gali, Tehsil & District Reasi.

vide notification No. 2132 of 2023/RG/LP dated 28.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned
University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(ﬁggistrar'
No: WQ4S- 9w /RG/LP Dated:S3 .03.2025
Copy forwarded to the: -

ministration)
g

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
< Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Reasi.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Vinay Bhagat, Advocate

...... for information and necessary action.

Y b=

’

NS =3

S
o e
(Registrar Administration) Y

A\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: LAY o} 3n< /RGILP  Dated: 03 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazia Allahi
D/O Mohd Ashraf
R/O Dalwah, Tehsil Gool District Ramban.

vide notification No.1941 of 2023/RG/LP Dated 11.09.2023 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order / <
o =0
: \/‘ 7/?’/0)

s
(Registrar Administration)
No: INAN\-81  /RG/LP Dated: 0% .032025 P W ’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Ramban.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

73 Ms. Nazia Allahi, Advocate

...... for information and necessary action. -
o HE
\/ ,Yo/)/)g
> g

(Registrar Administration)

iy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k k%

NOTIFICATION

No: &9k o} 903§ /RG/LP  Dated: &3 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Meenakshi Sharma

D/O Shri Subash Chander

R/O V.P.O. Ambaran, Tehsil Akhnoor, District Jammu

vide notification No.1933 of 2023/RG/LP dated 11.09.2023 for a period of one

year has been extended till 31.03.2026 after condonation of delay and subject to

the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )
V WW
= Y

(Regﬁtra @mms}t&aﬁt;:n)

[0908-'Y  /RG/LP Dated:(3 .0.22025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

9 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Meenakshi Sharma, Advocate

...... for information and necessary action, d
\/.f
(f-‘. \/

egistrar Administration)

AW




49

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 697 o) dn»s /RGILP  Dated: 03 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Wazir

S/0 Shri Kishori Lal Wazir

R/O H.No.24, near BVM Middle School Hidyal, Tehsil & District
Kishtwar.

vide notification No. 96 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \,}

(Req:irar Admlnlstr ation

No: _091S-91  /RG/LP Dated: 13 .03 2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kishtwar

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Danish Wazir, Advocate .

...... for information and necessary actio o
Y28
- -

(Registrar Administration)

B

),olf(

X
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 698 of Jur /RGILP Dated: (3.032025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Kumar

S/O Shri Prem Lal

R/O Ranjitpur (Nandpur), Tehsil Arnia, District Jammu, A/P Block
No.179, Salmeri, Swankha Morh, Vijaypur, Samba

vide notification N0.2546/RG/LP dated 08.11.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

No: [0 922-28 /RG/LP Dated: 03 .03.2025

By Order %/5’
0L—"ny®
\/ W*O

L ;
(Registrar Administration)
4

Copy forwarded to the: -

1.
2.
3.

b

Principal District and Sessions Judge, Samba

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Samba

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Amit Kumar, Advocate

...... for information and necessary action - 15
\_/ £ :

(R&\glistrar Administration)
Frs Wb’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (9% o J1S IRG/ILP  Dated: 83 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Kabir
S/O Shri Ab Kabir Tapal
R/O Sigdi, Tehsil Mughalmaidan, District Kishtwar.

vide notification No. 930 of 2022/RG/LP dated 27.07.2022 for a period of one
year has been extended till 31.03.2026 after condonation of delay and subject to
the verification of his/her Certificates/LL.B Degrees from the concerned

University and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order k—/mg
LT

e

(Registrar Administration)
No: [0929-3S /RGP Dated: 03 .03.2025 4 @/ - %,,ﬁ//
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Danish Kabir, Advocate
...... for information and necessary action

AN

)
(Registrar Administration)

- \rs”

o &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (0o &) Ju»§ /RGILP  Dated: 03 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rubiya Bano

D/O Shri Gulam Nabi

R/O Rajpur Kamila, Mohalla Bounta, Tehsil Qila Darhal, District
Rajouri.

vide notification No.665 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

)

By Order w"» 05
Y
_ VY
. :

(Registrar Administration)
No: [893{-Y2 /RG/LP Dated:03_ .@,2025{“/ =
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y i Ms. Rubiya Bano, Advocate

...... for information and necessary action S
\WY
Vv
( stra@mmlstratl n) )




53

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _Inl ¢} Jo)§ /RGILP  Dated: 0 .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wajid Javaid
S/0 Shri Javaid Ahmed Wani
R/O Kaskoot, Tehsil Banihal, Distt. Ramban.

vide notification No. 967 dated 22.11.2019 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and

verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ G
Lol Y ) %)
—~ 7 e

(Registrar Administration)

No: [8949-SS /RGILP Dated: Y 032025 @ - M »

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Ramban.

CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Wajid Javaid, Advocate

...... for information and necessary action. _ o
b -2 ’LG}S_
(ﬁ%\g/istrar dministration)
A %{/

Q-4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: _ 100 6} JnS /RG/LP  Dated:(Yy .03.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nikita Jamwal
D/O Shri Suraj Dev Singh Jamwal
R/O Badhole, Tehsil Ramnagar, District Udhampur.

vide notification No.643 of 2022/RG/LP dated 30.05.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order 5

| o wy}ﬁw
/—7 '- ' - - -
(Reagl/strar Administration)

i
No: |6ASS-L|  /RG/LP Dated: 04 .032025 @/ }y ’V’
Copy forwarded to the: -

1
2.
3.

A

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh,Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nikita Jamwal, Advocate
...... for information and necessary action.

»

-./~" —

e
( gl strar Administr tlon
6 Al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \0 2% o) A0)S  /RGI/LP Dated: \ - % - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farhan Rashid Nengroo
S/o Abdul Rashid Nangroo
R/o Sirhama Dangipora, Tehsil Sirgufwara, Anantnag

vide notification No. 106 of 2023 dated 10.02.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ /
‘ (Reglstrg/dmmlstrw

No: \ 62N /RGP Dated:Q\\~Q%~ .2025

Copy forwarded to the: -

il Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

8 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
B Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Farhan Rashid Nengroo, Advocate
for information and necessary action.

&
1

s
(Registrar Administration)
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: 20\ vl 31)%  /RGILP Dated:\\. % . .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jonaid Ahmad Mir
S/o Javid Ahmad Mir
R/o Shoolora Bala, Tehsi Kralpora Kupwara

vide notification No. 2295 of 2023 dated 30.09.2023 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order o 05
r" - - 'l -
(Registrar/Administration)
/4
\\f—‘ Q - O\ o
No: \VAWYN\S  /RG/LP Dated: OGN0} . .2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadlng on the

official website. .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
=

7. Mr. Jonaid Ahmad Mir, Advocate
(ReglsﬁAdmlmstrattg:)
/

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %S <) 308 /RGP Dated: (\\1.4% .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imshan Ahad Dar
S/o Ab Ahad Dar
R/0 Rahmoo Tehsil & District Pulwama
vide notification No. 94907 of 2022 dated 22.07.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order w2 ~odS
T A
egis rai/mlnls ration

et

No: \& NL-Q) /RGP Dated: ON. &2 . .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. - ‘
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Imshan Ahad Dar, Advocate
for information and necessary action.

- |
e

(Registrar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1tk s} 2VS  /RGILP Dated: t\\. (\%..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Janees Rafiq
D/o Mohd Rafiq Bhat
R/0 Qamarabad Qamarwari Tehsil & District Srinagar

vide notification No. 2186 of 2023 dated 28.09.2023 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order YIS ey
: \/ \0/’?,0);7/0\/5

(ﬁ;gistlj)}ar/Administration)
[

No: \0N9R2.QQ /RGP Dated: Q- 6 3. .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
| )
' M IS
Ly

T. Ms. Janees Rafiq, Advocate
(ﬁ?egistrar Administration)

for information and necessary action.
(L/ 1 ’G}/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \n1 o} du<  /IRGILP Dated: O\ .02 .. 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohmad Ashraf
S/O Peer Saif Din
R/O Ikhraj Pora, Jawahar Nagar, Ikhraj Pora Tehsil & District Srinagar

vide notification No. 1372 dated 03.01.2019 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order /o\/)’
N el
\3/ o>

(ﬁ;.gistr Administration)

("

No: \QC\&%CN JRG/LP Dated:N\N.0 2 . .2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. . :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
, Cp
V s M’)A/
N

7. Mr. Mohmad Ashraf, Advocate
/-) '- - - -
(Redemmlstratlon)
57

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: ‘a8 ol 2wS /RGP  Dated: b ©R .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Omera Farooq
D/O Farooq Ahmad Rather
R/O Chakoora, Tehsil Shahoora, District Pulwama

vide notification No. 884 dated 18.10.2019 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order M‘;’S
(Reg| rar Admlnlstratlon) ~
et

No: \ bYW\ N D /RG/LP Dated: B\’\ 0. .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also
for information and necessary action.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
keeping record of the same.
\/‘" )

official website.
7.  Ms. Omera Farooq, Advocate
(Reglwdmmlstratlon)

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 169 ©) 9wv< /RGILP Dated: &\.0 2 .. 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aasia Yousuf
D/O Mohd Yousuf Koka
R/O Herpora, near Masjid, Sherif, Bugam, Kulgam

vide notification No. 1237 dated 01.01.2019 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Vw w”a)/, ) 025

(Regiitr}Administration)

ot

No: \\ MV3-089  /RG/LP Dated: 6\* 02 ..2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4. President, District Bar Association, Kulgam. ‘

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the ‘

official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same. ‘

1. Ms. Aasia Yousuf, Advocate
...... for information and necessary action.

R

(Registrar Administration)

q;);a' ,Sr'/ -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \n Q\ NISRS IRG/LP Dated: O\ .02, .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Rashid
S/O Ab Rashid Wagay
R/O Gasirena, Tehsil Pahloo, District Kulgam

vide notification No. 38 of 2023 dated 10.02.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %;)J

(ﬁ’e'gijg Administration)

o

No: \Nuo-\L /RGP Dated: QM. 42 . .2025

Copy forwarded to the: -

( Principal District and Sessions Judge, Kulgam.

P Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

D, CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. : _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
V N;}%/mf 4

7. Mr. Aaqib Rashid, Advocate
for information and necessary action.
h ' - - - -
(Registrar Administration)
et
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1\\ o) A81L< IRG/ILP Dated: (1.0 2..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tahleel Ahmed Bhat
S/O Mohd Ayub Bhat
R/O Rajbahg, Near Modern Hospital Tehsil South Srinagar District Srinagar

vide notification No. 1954 of 2023 dated 11.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order A_—
; \/W”

(@Qijﬂ'}Administration)

v3

No: \\t\.92 /RGP Dated: S4.0 2. .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. .

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. ;
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7- Mr. Tahleel Ahmed Bhat, Advocate
for information and necessary action.

k/%»f
= A

(Registrar Administration)

%4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: "\ s\ 9828  /RGILP Dated: Q\.b 2 ..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Yaseen Bhat

S/O Gulam Nabi Bhat

R/O Bunpora, Khahipora Rajwar, Tehsil Zachaldara, District Kupwara

vide notification No. 313/2022 dated 27.05.2022 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
soudaht before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order WDS
: AT

)
(Regig@‘ Administration)

pt”

No:\WU._ Lo, /RGP Dated: \\. 072, .2025

Copy forwarded to the: -

s Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

5 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

keeping record of the same.
e
V o /O"\//‘)/{
: s |

official website.
7. Mr. Mohammad Yaseen Bhat, Advocate

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also
for information and necessary action.
n - - - - ' ™~
(Registrar Admmlstratlo(};;%)
74
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\% ¢l 3v)S  /RGILP Dated: O\ 03:,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Akhter
D/o Mushtaq Ahmad Dar
R/o Rahmoo Alamdar colony, Rajpora District Pulwama

vide notification No. 2034 of 2023 dated 12.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

soudght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order w""“ - 0M5
= 5l
(Regigtr/ar Administration)

¥

No: \\0SS_(\ /RG/LP Dated: O\- % ..2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also
for information and necessary action.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
keeping record of the same.
SA
=AYy
\/"‘%

official website.
7. Ms. Shazia Akhter, Advocate
/7 ] - = - -
(ReglLsE' Admmlstratlgn) ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\ v\ 9v{  /RGILP Dated: O\ 02 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fayaz Ahmad Khanday
S/o0 Mohd Jamal Khanday
R/o Uranhall Tehsil & District Anantnag

vide notification No. 2552 dated 09.11.2023 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order M,w
. V _)/%,’O

) :
(Registrar Administration)

M/

No: \\nk) 6N /RGP Dated: &\N\-2 . .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2; Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

T Mr. Fayaz Ahmad Khanday, Advocate
for information and necessary action.

™~
:  d

) - .
(Regiltr}Admmlstratlon)

bt




68

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \S &} JwE /RGP Dated: Y. 62 - 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Imad Rafi
S/o Rafi Ahmed Mir
R/o Govt. House No. T-7,Tulsi Bagh Tehsil & District Srinagar

vide notification No. 1583 dated 05.03.2018 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional Iice'ncelenrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/w"" SRV 1~
)%
W

/'j - ’ -
(Registrar Administration)

¥

NoA\SkA-\S /RGP Dated: O\N\- % . 2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Mir Imad Rafi, Advocate
for information and necessary action.

N -2X
o
(Registrar Administration) y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: 1\ ¢} 2300C /RGIP  Dated: OM:03..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheharyar Shafi

S/O Mohd Shafi Rather

R/O EP Hut No.3, Baghat Barzulla, Tehsil South Chanapora, District
Srinagar

vide notification No. 1600 of 2021 dated 18.12.2021 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order \/) m
(Reglj})tr}dmmlstratlon)
4

No: \\t\K-TQ) /RG/LP Dated: \\\. % . .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. ;
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
‘ SA

7. Mr. Sheharyar Shafi, Advocate
for information and necessary action.
rj - - - -
(Registrar Administration)
g

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\ &\ 3wS /RGILP Dated: b\ 62 - 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tafazul Magbool Mir

S/0 Mohammad Maqbool Mir

R/o Wanihama Beerwah,Hussaini Mohalla Tehsil & District Budgam

vide notification No. 1339 of 2021 dated 16.11.2021 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W:?f’a 3/,,}9;5
h .l - - -
(Registrar Administration)
1"

No: \\W\> Q9 /RG/LP Dated: N\ .82 2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. '
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Tafazul Maqbool Mir, Advocate
for information and necessary action.

o

w/dy’m/

T En

S
(Registrar Administration)

ol
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\Q &) 4u2< /RGILP Dated: &'\ 03,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dawood Ahmad Bhat
S/o0 Mohd Sadiq Bhat
R/o Sultanpora, Zachaldar Tehsil & District Kupwara

vide notification No. 2300 dated 30.09.2023 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

’ >
By Order \/ Wfb 5

ey
(RegisﬂAdministration)

"

No: \\van Al /RGP Dated: O\ % . .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5: CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Dawood Ahmad Bhat, Advocate
for information and necessary action.

)Y
it 2y O
(Registrar Administration)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\® =\ 3IvS /RGILP Dated: S\ 0 3-,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azim Rafiq
S/o Rafiq Ahmad Peer
R/o Syed abad Peer mohalla Aripal Pulwama

vide notification No. 2150 dated 28.09.2023 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \va
- AT

(Registfr/Admlmstratlon)

Y

No: \\128-3 /RGP Dated: OLU-62- 2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Azim Rafiq, Advocate
for information and necessary action.

......

o Vv
(Reginministration)
| M/

\\/W/_;fyf
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: "\ 2o -o\ 2vS /RGILP Dated: O\\-12-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Samad Khankashi
S/O Mohammad Ameen Khankashi
R/O Peer Takya, Nigeen, Hazratbal Tehsil North District Srinagar

vide notification No. 1852 of 2023 dated 08.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/.//:)JIJ

(Reglstr%}mmlstratlon)

I

No: \\\SS_\\  /RG/LP Dated: Q403 2925

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7 Mr. Abdul Samad Khankashi, Advocate
for information and necessary action.

£ .
(Registrar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k k% '

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \)\a) 3us  /RGILP Dated: O\ 01~ .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mohsina Gowhar
D/O GowharHussain Wani
R/O Churamujru teh Beerwah District Budgam

vide notification No. 2179 of 2023 dated 28.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\/m\,.w’ 303
>

(Registrar Administration)

No: \\\Y \Q /RG/LP Dated: 2025 M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.

7 Ms. Mohsina Gowhar, Advocate

for information and necessary action.

N5

(Registrar Administration)

W/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \22 ) 302<  /RGILP Dated: ©\1. 02.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asifa Akhter
D/O Manzoor Ahamd Mir
R/O Pinjura, Mohalla Rayapora, Tehsil & District Shopian

vide notification No. 993 of 2023 dated 31.05.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/MWK

. )
(RegisﬂAdministration)

bt

No: \\\K\C\» SS /RG/LP Dated: 6\\** by -.2025

Copy forwarded to the: -

b Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Asifa Akhter, Advocate
for information and necessary action.

.
(Regw Administrationiwﬁ)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \23% o)\ du< /RGP  Dated: O\ .0%- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saieb Niyaz
D/O Niyaz Ahmad Bhat
R/O Tulbagh, Near GDC Pampore, Tehsil Pampore, District Pulwama

vide notification No. 1039 of 2022 dated 28.09.2022 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licencelenrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\WA%’

(Reglst ar Administration)
%’ /
No: \\\SN\-tY /RG/LP Dated: CN-u1 - 2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Pulwama.

B. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Saieb Niyaz, Advocate
for information and necessary action.

(Reglstrar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \O\ o\ YvS /RGP  Dated: N\-u2..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabasum Mushtaq
D/O Mushtaq Ahmad Sheikh
R/O Chotipora Shadi Mohalla Tehsil Handwara District Kupwara

vide notification No. 2064 of 2023 dated 13.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord ) 3
y Order k/www/

=
(Regisdeinistration)

ol

No: \\\W .69 /RGP Dated: SN\-t%- 2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

p Secretary, Bar Council of India, New Delhi.

. 3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Tabasum Mushtaq, Advocate
for information and necessary action.

(Regiztr}rAdministration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: \N<g (3\ IS IRGILP Dated: ©\- - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nahida Farooq

D/O Farooq Ahmad Mandoo

R/O Zirpara, Tehsil Bijbehara, District Anantnag

vide notification No. 1952 of 2023 dated 11.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order )\/,M
Sy 9%

(IgggistgﬁAdministration)

bt

No: A\\\\N-\& /RG/LP Dated: \\-%- .2025
Copy forwarded to the: -

g Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. : _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Nahida Farooq, Advocate
for information and necessary action.

\/ W;;,d'),")-s
=

(Regis&rjAdministration)

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: \O K @,\ 2v<  /RG/LP Dated: OY. 02,..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ahsan Ahmad Kozgar
S/O Mohammad Ashraf Kozgar
R/O Laigaridoori Eidgah Tehsil Eidgah District Srinagar

vide notification No. 2139 of 2023 dated 28.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\/ e
(V% —).08
S W’o')/

(Regist;Dar/Administration)

No: \W\\\-R2 /RG/LP Dated: O\-62-.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Ahsan Ahmad Kozgar, Advocate
for information and necessary action.

o

-~ -
(Registrar Administmon)

ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: \07 o) 3wi§ /RGIAP  Dated:f\.t%- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ishrat Rmazan
D/O Mohammad Ramzan Dar
R/O Chinkipora, Sheikh Sahib, Tehsil Sopore, District Baramulla

vide notification No. 1060 of 2023 dated 01.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ A w«o )-/,qu
pi %

(Regi(;tr}Administration)

%" /

No: \\\Q\\-C\b /RG/LP Dated: Q\‘v Ny~ .2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
7. Ms. Ishrat Rmazan, Advocate

for information and necessary action.

S5

(Registrar Administration) (‘CA ;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: 08 o\ 9w /RGILP Dated:l\\_'gﬁ .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Junaid Ahmad Bhat

S/O Ghulam Rasool Bhat

R/O Mahind Srigufwara, Mahind Mohalla, Tehsil Srigufwara District
Anantnag

vide notification No. 1072 of 2023 dated 02.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ¥ %LY
(Registrar Administration)
4

No: \\\AW\ N\ /RG/LP Dated: CN_wy- 2925

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Junaid Ahmad Bhat, Advocate
for information and necessary action.

=
w7
(Registrar Admmlstratlog) Q)/




82

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
; * % %k % %

NOTIFICATION

No: \99 &\ 2u9€ /RGP  Dated: S\ 0 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aasim Nazir Hajam
S/O Nazir Ahmad Hajam
R/O HarduAkad, Tehsil Mattan, District Anantnag

vide notification No. 1817 of 2022 dated 11.11.2022 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

A_—
By Order &/@W ’0)/,7,91/5

Y
(Registrar Administration)

/
No: \\\AQ-\\23/rG/LP Dated: BN\ -0 - 2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

1 Mr. Aasim Nazir Hajam, Advocate
for information and necessary action.

o

»

o

AL ;;'7/{

S e

i 1 .
(RegwAdmmlstratmﬁ\;kV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \%o o) 90S /RGP  Dated:®M\-02 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashiq Mahmood Sheergojri
S/O Gh. Mohammad Sheergojri
R/O Village Shewhard Panzgam, Tehsil Kokernag, District Anantnag

vide notification No. 985 of 2023 dated 31.05.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University'
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order \\/ Mw’
. e

(Regiﬁx;r Administration)

7

No: \\'LB\\-A% /RG/LP Dated: CS\\ng .2025 ?)V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag. _

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. )
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Ashiq Mahmood Sheergojri, Advocate
for information and necessary action.

A

Registrar Administration
T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: " \%\ o\ J»WS  /RGILP Dated: S\.%. 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Myser Nisar
S/O Nisar Ahmad Khan
R/O Ranbirpora, Mohalla Gousia Colony, Tehsil Mattan, District Anantnag

vide notification No. 1097 of 2023 dated 02.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ‘\/, M}X
- ¥4

(Registrar Administration)

%

No: \\)\\.\"\ /RG/LP Dated: ON\-% . .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. . :
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7 Mr. Myser Nisar, Advocate
for information and necessary action.

o

JJ"
s 372y
/) ’ \M
(Registrar Administration) -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3% o) dwoc  /RGILP Dated: 0S-03 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nusrat Sofi
D/O Sonaullah Sofi
R/O Kreeri Sofi Mohalla, Tehsil Kreeri, District Baramulla

vide notification No. 1927 of 2022 dated 14.11.2022 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
753

(Registrar Administration)

No: \\SQ0-Q4& /RGP Dated: 8- 03— .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla. :

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. i
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Nusrat Sofi, Advocate
for information and necessary action.

i k/‘ww//@rlf

(Reg)tst}rAdminist ation)
A’

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 126 o) 90aS /RGP  Dated: & oz .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anees Ahmad Lone
S/O Nazir Ahmad Lone
R/O Puchal, Tehsil & District Pulwama

vide notification No. 992 of 2023 dated 31.05.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order W

>

(Regw Admmlstrat on)

7
No: \1SQ1-92 /RG/LP Dated: O8-03- .2025
Copy forwarded to the: -
it Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Anees Ahmad Lone, Advocate
for information and necessary action.

......

o T
\_/mls,
T
(ReginministratioM ’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \%\ o) 9§ /RGP  Dated: Gb-o>-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aadfar Amin
D/O Mohammad Amin Wani
R/OAwantipora, Igbal Colony, Tehsil Awantipora, District Pulwama

vide notification No. 996 of 2023 dated 31.05.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

ok
A
By Order | \\/"),'3" 2025

55
(Registrwministration)

bt

No: \\ SA\\. ae /RGP Dated: 6-02 -.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

Ts Ms. Aadfar Amin, Advocate
for information and necessary action.

(RegnDtr/ar Admmlstratg;n{
7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \?N &) 95 /RGILP  Dated:6k-t2- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bilkeesa Akhter
D/O Mohammad Maqbool Ganie
R/O Zadoora hastikhud, Tehsil & District Pulwama

vide notification No. 1013 of 2023 dated 01.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. :

By Order :
y V Ou,;:;; 2 L2008

= s
(Registﬂdministration)

Wy

No: \\\a\.&"1 /RG/LP Dated: S6-6%- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. :
6. Incharge Library, High Court Wing- Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Bilkeesa Akhter, Advocate
for information and necessary action.

| ik
r \\/ 0{;:)5,0),"‘)/5

'
(Registﬁa/rAdministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 119 ”’\\ IS  /RGILP Dated: bt-s- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nadiya Ayaz

D/O Mohammad Ayaz Teli

R/O Wayil Teli Mohalla, Tehsil & District Ganderbal

vide notification No. 626/22 dated 27.05.2022 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \_/WLS
’l/ -~

-
(RegiﬂAdministration)

44

No: \\beR.AY /RGP Dated: Ob-2 - 2025

Copy forwarded to the: -

i Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Nadiya Ayaz, Advocate
for information and necessary action.

o

i
(Regisngdministration)

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k% % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\g .«4\ 27\ S  /RGILP Dated: 6kt~ - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madiha Manzoor
D/O Manzoor Ahmad Zargar
R/O Ahmad Nagar, Old Road, Main Stop, Srinagar

vide notification No. 11.2 of 2023 dated 02.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order v W}S

A
(Registj)ar/Administration)

v
No: \\EAS-O\ /RG/LP Dated: ((63-.2025
Copy forwarded to the: -
18 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
o- CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

r i8 Ms. Madiha Manzoor, Advocate
for information and necessary action.

X \/ %
) p
(Regisj)ra;Administratmn)

et
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \M\o} 30>C /RGP  Dated: §b-02.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumaira Khan

D/O Gh. Mohd Khan

R/O 96- Baghi-Sunder Balla Kaka Sarie Karanagar, Tehsil & District
Srinagar

vide notification No. 2051 of 2023 dated 13.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order : \\/, P Ul
N\
| 2D

e
(Registrawministration)
| /

No: [1822-29 /RGP Dated: 86~ 2-.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publicationin the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
7 & Ms. Sumaira Khan, Advocate

...... for information and necessary action.

SeES S

e
(Registrar Administration)

w/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \M2 &\ J;C /RGP  Dated: 6h-03- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Yaseen
S/O Gh Hassan Mir
R/O KalantraPayeen,Mohalla Eidgah, Tehsil Kreeri, District Baramulla

vide notification No. 1096 of 2023 dated 02.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order - ,uf/\’ifﬁ)\o\vs
~ 1T ,O)/ \

2.

(Regisxf/ dministration)
w7

No: \\829-3S /RGP Dated: 0&-03~ .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Mohammad Yaseen, Advocate
...... for information and necessary action.

o

f'

erl )01{
p 1 UD/

-

(Regiﬁﬁ Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\2u\ 2098 /RGILP Dated: Ok o™ -.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. MudasirAli Ashwar
S/O Ali Mohd Ashwar
R/O R/O Thajiwara, Tehsil Bihbehara,District Anantnag

vide notification No. 1095 of 2023 dated 02.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \_/‘w"} 30
A
¥

(Registrar Administration)

”
no: \L826-MD  raip Dated: O6-3-- 2025
Copy forwarded to the: -
i Principal District and Sessions Judge, Anantnag.
z. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag. -

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. MudasirAli Ashwar, Advocate
...... for information and necessary action.

?

o

0 6y 1/{
L

R £
(RegdiwAdministraﬂon)
M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: MY & J02C /RGP  Dated: bh-03- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Ahmad Ganie
S/O Mohd Yousuf Ganie
R/O Dethu Hanie Mohalla, Tehsil Shangus, District Anantnag

vide notification No. 1070 of 2023 dated 02.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \Myf
SN

(ﬁgé' trar Administration)

No: [(8UB-Y9 ,reip Dated: Gb-02- 2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also
for information and necessary action.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
keeping record of the same.
B
L A\LS
N f
o=

official website.
7. Mr. Junaid Ahmad Ganie, Advocate
r-’ X - - - -
(Rew Administration)
M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: NS o) 3wS /RGP Dated: &k -02-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bushra Shakir
D/O Gh Nabi Lone
R/O Lone Mohalla Krusan Lolab Tehsil Lalpora District Kupwara

vide notification No. 1014 of 2023 dated 01.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. -
: i
25
By Order )”_J\ 0 -

=
(ReQWAdministrwl?
4

No: [L8S0-SK /peip Dated: D6-63- 2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
7. Ms. Bushra Shakir, Advocate

- 15
(Reaisj\r Administraticyzr:‘)/g
7

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: & &) 9wS  /RGILP Dated: 6~ 2-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Taibah Amin
D/O Lt. Mohd Amin Bhat
R/O Fateh Kadal, Malik Angan, Tehsil Khanyar, Dkistrict Srinagar

vide notification No. 1234 of 2023 dated 05.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

b
By Order WS

e
(Regiw Administration)

v
No: 1 ( s ~é 2, /RG/LP Dated: VG-03- 2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
7. Ms. Taibah Amin, Advocate
e
o~
\//)/%W
ﬂ : - -
(Rejjsﬁr Administration)

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: N\ W\ dwS RGP Dated: 0&- 2 - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nahida Manzoor
D/O Manzoor Ahmad Bhat
R/O Vessu Qazigund, Tehsil Qazigund, Distt. Anantnag

vide notification No. 630/22 dated 27.05.2022 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/Ww’

(ﬁggiﬁtr}Administration)

Wt

No: ULEY-TTO /RGP Dated: O&-0 3~ 2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Nahida Manzoor, Advocate
...... for information and necessary action.

o

)

S
(Reg ﬁ' Administration)
bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ‘4R ¢\ Y01¢ /RGP  Dated: §6-03-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Muskan Amin
D/O Mohmad Amin Khan
R/O Vawoosa Rangrate Tehsil Chanapora Natipora District Srinagar

vide notification No. 1119 of 2023 dated 02.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order UJ‘:} 5DV

(I?e:q' trar Administration)

M/

No: \\MU-1T7 /RGP Dated: Ob-03-.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Muskan Amin, Advocate
for information and necessary action.

......

W

\/ J——® %

s

(Regi;trar Administration)
Wt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: N\ al InS /RGILP Dated: O&- % - .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzamil Nazir Naik
S/O Nazir Ahmad Naik
R/O Babapora, Tehsil Zainapora, District Shopian

vide notification No. 1116 of 2023 dated 02.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order %WM

(ﬁéﬁtr&r Administration)

b

No: \lm&,&ﬁ JRG/LP Dated: Bh~05- 2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

8. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Muzamil Nazir Naik, Advocate
for information and necessary action.

)

o
o

.
(Rew‘s/trar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: \SQ cr%\‘ N /RGILP Dated: & (.0 2-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabia Rasheed

D/O Abdul Rasheed Rather

R/O Sozeith (Narbal), Kirmaniabad, District Budgam

vide notification No. 1160 of 2023 dated 03.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \a/ W
BN

.

(I%w Administration)
py

No: HE@S—CH /RG/LP Dated: OL-2- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

; Ms. Rabia Rasheed, Advocate
for information and necessary action.

55
w
) \/ 3 Q\¢ >
(Rejzst/rar dministration)
WS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \S\ &\ J\1C /RGILP  Dated: 0.4 2-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Padma Tashi
S/O Tsewang Rigzen
R/O Nearpatashi, Sharney Mohalla, Sakti Village, Tehsil Kharu, District Leh

vide notification No. 1144 of 2023 dated 03.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/, o JJoV ya)ys
™ - L

(Regw Administration)
v

No: \\ LR -"\W\\/RG/LP Dated: 06~ 03 .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

.4 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Leh.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. |
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

T: Mr. Padma Tashi, Advocate
for information and necessary action.

(I’Texis}ar Administration)
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \S2 o) J§2C  /RGILP Dated: O [-03- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmad Hurrah
S/O Gh Ahmad Hurrah
R/O Goushbugh, New Colony, Pattan, District Baramulla

vide notification No. 1063 of 2021 dated 14.09.2021 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order N_\,;Q < S5
2 2
(ﬁgjzsﬁr Administration)

W

No: \\0< \\ /RGP Dated:O& . o2 .2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. :
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Mushtaqg Ahmad Hurrah, Advocate
for information and necessary action.

A
= %%

m ] =
(Regig}tr;Administraﬂon)

it
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \S% &) 9805  /RGILP Dated: Q(.2- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nahida Akhter
D/O Gh. Nabi Dar
R/O Gamroo, Tehsil & District Bandipora

vide notification No. 1124 of 2023 dated 03.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ o\,/w"gﬁolf
=8 Y

(Regjstrar Administration)

b

No: \\"W2LAN /RGP Dated: bE-42 - .2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

B CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

r Ms. Nahida Akhter, Advocate
...... for information and necessary action.

o
i
(Rew Administration)
W’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \SMu) 2v2€ /RGILP Dated: O&-32-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kulsuma Qadri
D/O Nazir Ahmad Qadri
R/O Poshwani Pattan, Tehsil Pattan, District Baramulla
vide notification No. 603 of 2022 dated 27.05.2022 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

;)

By Order w‘f AL
(_7 .l - - L]
(Registrar Administration)

No: \“\A-3S /RG/LP Dated: ©C.cx- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Kulsuma Qadri, Advocate

...... for information and necessary action.
Y d

-
, e~
(F{;jis;r Administration%)
%y /
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \SS ol 342§  /RGILP Dated: 0&-03-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Mehak
D/O Gh. Mohi Ud Din
R/O Thindima, Tehsil Kreeri, District Baramulla

vide notification No. 1214 of 2023 dated 05.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. -

By Order \//»WA/

ks «
(Re%ﬂar Administration)

of

No: \\\\L-272 /RGP Dated: Sb-02-.2025

Copy forwarded to the: -

15 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
o
LS

T Ms. Syed Mehak, Advocate
for information and necessary action.
h i - - - -
(Registrar Administration)
k™

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \SN o) JwS /RGIP  Dated: O (-43-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jasra Ayoub

D/o Mohd Ayoub Lone

R/o Quimoh, Khudwani, Kulgam.

vide notification No. 594/22 dated 27.05.2022 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order PR YELS
| TR 0

Ry
(Regisftrar Administration)
4

No: \\ 2239 /RG/LP Dated: 0&.0%-.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Jasra Ayoub, Advocate
...... for information and necessary action.

(%gﬁAdministrationL
o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 'S\ &\ 9825 /RGILP Dated: 060 5..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Suraiya Fayaz
D/o Fayaz Ahmed Badyari
R/o Qamarabad Qamarwari Srinagar

vide notification No. 1169 of 2023 dated 03.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order :
N/’@f‘“"
D »Q

(Regﬁtr}rAdministration)

7

No: "W Mo ML /RG/LP Dated: 0b-q2- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Suraiya Fayaz, Advocate
...... for information and necessary action.

(Reg}rtr/arAdministra ion)
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % % %

NOTIFICATION

No: \SQ &} Jv2C€ /RGILP Dated: 0 &t 2- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Amir Mir
S/o Abdul Hamid Mir
R/o Batapora Alyalpora Shopian

vide notification No. 605 of 2021 dated 05.07.2021 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.
ok S8

By Order o Xs
d T RN
(Registrar Administration)

o

No: \\\\\ .82 /RG/LP Dated: Ok c3Z- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Mohd Amir Mir, Advocate
for information and necessary action.

\J.J‘
W -
A \° <}

h : - -
(Re%&isﬁlr Adminlstratw
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \% o) AvS /RGILP  Dated: 84 ¢ 1~2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kounsar Jan
D/O Muhammad Shafi Wani
R/O Sat Booni, Lal Bazar, Tehsil Eidgah, District Srinagar

vide notification No. 1912 of 2023 dated 11.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order M%
2 (9%

o
(Re%s}ar dministration)

M/

No: 1\1su\_ 6o /RG/LP Dated: 06-3- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same.
7. Ms. Kounsar Jan, Advocate

for information and necessary action. _

-
\_/w
(I?eﬂ?r Administratim
6’/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 180 ) §nf /RGP Dated: O&-42-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aksa Bashir

D/O Bashir Ahmad Mir

R/O Humhama, Tehsil & District Budgam

vide notification No. 52 of 2023 dated 10.01.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order ’LA/N W
)~ ’LQ
(Reﬁar dministration)
. M/

No: X\1 W-67 /RG/LP Dated: S\-t3- 2025

Copy forwarded to the: -

5 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7 Ms. Aksa Bashir, Advocate
for information and necessary action.

4
o

,f:% O\

o
(Reﬁar Administration)

et
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1L\ Qs\\ PRPRS IRG/LP Dated: Oh-s2- 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Burhan Hassan Dar
S/O Gh. Hassan Dar
R/O Tangwari Payeen, Tehsil Wagoora, District Baramulla,
vide notification No. 1835 of 2022 dated 11.11.2022 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\/ WY
il

(Regjstrar Administration)

M/

No: \\"\ &8 1Y /RG/ALP Dated: .o~ .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla .

2. Secretary, Bar Council of India, New Delhi.

e Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Burhan Hassan Dar, Advocate
for information and necessary action.

o

f.) : - = =
(Rejis/trar dministration)

MJ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ‘82 &) 9wC  /RGILP Dated: 4&- 8% 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Mohammad
S/0O Syed Yaseen
R/O Goma Gangshan, Kargil, Tehsil & District Kargil,

vide notification No. 711/22 dated 30.05.2022 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/W\/

(Reglstrar Administration)

14

p

\\\\S_R| /RGP Dated: S\.c3- .2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Kargil.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7 Mr. Syed Mohammad , Advocate
...... for information and necessary action.

e
o (Reﬁar Admmlstratlon)

bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\% o) 3v¢ /RGP  Dated: 8t-83-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Siala Rasool
D/O Ghulam Rasool
R/O Sona Masjid, Habba Kadal, Tehsil & District Srinagar,

vide notification No. 689/22 dated 30.05.2022 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ MM@»S

P
(Registrar Administr@i,op)

4

No: \"1Q>-8Y /RG/LP Dated: ©b-s72-.2025

Copy forwarded to the: -

i 12 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

5. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Siala Rasool , Advocate
...... for information and necessary action.

m ; - -
(Rejis;ar Administration) y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

"NOTIFICATION

No: \ K\ s\ 3y 25 IRG/LP Dated: &&-83- 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Ahmad Padder

S/O Mohammad Yaseen Padder

R/O Bathipora, D.H Pora, TehsilD.H.Pora, Distrcit Kulgam,

vide notification No. 691/22 dated 30.05.2022 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ W
) v LQ
(Reﬁar Administratioy

No: \RQ.QS /RGP Dated: G&-t3- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. _ _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Shahid Ahmad Padder , Advocate
for information and necessary action.

/3 : - - -
(Rwar Administration)
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: kS Q\\ 2828 IRG/ILP Dated: 8k-s2- 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Urba Fayaz Farash
D/O Fayaz Ahmad Frash
R/O Sheesh Bagh hawal, Tehsil Srinagar South, District Srinagar.

vide notification No. 1241 of 2023 dated 05.06.2023 for a period of one year
has been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/,w M‘ vy
: i\
)

(Regjstrar Administra};;,n)
' 7

No: \\\AL-Qy) /RG/LP Dated: ©L-%- .2025

Copy forwarded to the: -

(B Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
< CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. ‘
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Urba Fayaz Farash , Advocate
for information and necessary action.

L
(Regﬂstyrar Administration)
2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \K§ %3\‘ PIPLS IRG/LP Dated: 06-63-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tamana Bashir
D/O Bashir Ahmad Shah
R/O Dangerpora NarwaraTehsil Eidgah, District Srinagar.

vide notification No. 346 of 2023 dated 14.02.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ‘ WVS
N

e
(Registrar Administration)

/o
No: \\Q02 69 /RGP Dated: H&-s3 - .2025
Copy forwarded to the: -
a Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

D, CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Tamana Bashir, Advocate
for information and necessary action.

(Registrar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

NOTIFICATION

No: 1Ll 6} o315 /RGILP Dated: .5-02- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Soidiya Manzoor
D/o Manzoor Ahmad Bhat
R/o Khwaja Bazar Nowhatta Srinagar.

vide notification No. 321 of 2023 dated 14.02.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W)’

e I

(Reglﬁ)tr} dministration)

. M{/
No: \QW-\l\  /RG/LP Dated: bk -03-~.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7= Ms. Sodiya Manzoor , Advocate
...... for information and necessary action.

(Reglstrar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \b& o) 99:C /RGP  Dated: Ob-nz .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Tabinda Shafiq

D/o Syed Shafiq Ahmad Bukhari

R/O Peer mohalla Kreeri Baramulla.

vide notification No. 320 of 2023 dated 14.02.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/w"} -126)5
6}
s A\

(Reﬁar Administration)

"

No: \\Q11-92 /RGP Dated: O&-d3. .2025

Copy forwarded to the: -

e Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
o

7. Ms. Syed Tabinda Shafiq, Advocate
ﬂ 3 - - - -
(Registrar Administration)

for information and necessary action.
bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &=y L"\; 2028  /RG/LP Dated: 0G5> ..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Safia Shafi
D/o Mohammad Shafi Teli
R/o Saderbal Hazratbal Srinagar..

vide notification No. 317 of 2023 dated 14.02.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Ww’

s )
(Registrar Administration)

g’/
No: \\Q2M-1e /RGP Dated: O&-v2 - .2025

Copy forwarded to the: -

118 Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President,J&K High Court Bar Association, Srinagar.

% CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Safia Shafi Teli , Advocate
...... for information and necessary action.

e
b \/’W
(RefErar Administration)
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \"\n cs\ 2815 /RG/LP Dated: & (-83%-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Malik Arsalan Nazir

S/o Nazir Ahmad Malik

R/o Mirpora Trehgam Kupwara.

vide notification No. 192 of 2023 dated 13.02.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\/v W

-

(Rf;%is}ar Administration)

f

No: Y\Q2\.27 /RGP Dated: D1~ .2025

Copy forwarded to the: -

1} Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President,District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Malik Arsalan Nazir , Advocate
for information and necessary action.

\\/%j

(ﬁgiis;ar Administration)

p”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \M\\ &\‘ 2326 /IRG/LP Dated: 0 -6\ -.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Maria Zahoor
D/o Zahoor Ahmad Dar
R/O Wuyan Pampore Srinagar.

vide notification No. 177/23 dated 13.02.2023 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/, W

Vel
(Registrar Administration)

74

No: \Q2Q-M\\\ /RG/LP Dated: O6-0%- .2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President,J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
7. Ms. Maria Zahoor , Advocate
o
Rec V =0l
(Reiisﬁ ministration)
%A’

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \1\2 &\ PAYES IRGI/LP Dated: 0k -5~ .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wahid Ahmad Bhat
S/o Ab. Majeed Bhat
R/o Chittay bandy Seer mohalla Bandipora.

vide notification No. 2028 of 2022 dated 14.11.2022 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\

= (BN
(Re?i;trar Administration)
,\{/
No: \Q\S .S\ /RGP Dated: Gb-63- 2025 9"’
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President,District Bar Association, Bandipora.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

72 Mr. Wahid Ahmad Bhat , Advocate
...... for information and necessary action.

b4

ﬁ' - - -
, (Reg}z'sﬁr dministration)
A’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: "\"\ 2, st Jv0s  /IRG/ILP Dated: © & -2z _,2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nighat Rashid

D/o Abdul Rashid Rather

R/o0 Hardushoora, Gubra mahalla,Kunzer Baramulla.

vide notification No. 2563 of 2023 dated 09.11.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/ L i WS

Jeny
(ReWr Administration)

g 7
No: \NS2.-SQ /RGP Dated: 8-03. 2025
Copy forwarded to the: -
: Principal District and Sessions Judge,Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President,District Bar Association, Baramulla.

3. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Nighat Rashid, Advocate
...... for information and necessary action.

¥
(Re lsWstratlon)

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\™\ o) Jws /RGILP Dated: 08~ .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Hassam Pir
S/O Hassam-U-Din Pir
R/o Rehmat colony Kalaroos Tehsil & District Kupwara.

vide notification No. 1998 of 2022 dated 14.11.2022 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \MWM
— B\

(Registrar Administration)
v 5

No: \\QCa-(S /RG/ALP Dated: Ob6-v1-.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge,Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President,District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
1 Mr. Suhail Hassam Pir , Advocate
...... for information and necessary action.

o
Vm
(I?egistrar Administrati%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\N§ o} 8ms| /RGP Dated: o). 2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ishan Nangroo
S/O Showket Ahmad Nangroo
R/O Kachdoora, Distt. Shopian.

vide notification No. 925 dated 22.11.2019 for a period of one year has been
extended till 31.03.2026 after condonation of delay and subject to the verification
of his/her Certificates/LL.B Degrees from the concerned University and
verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

ik
By Order \MA’

(I“\:;gis rar Administration)

b’

No: \\Q&L-\"N /RGP Dated: Ob-63- 2025

Copy forwarded to the: -

1. Principal District and Sessions Judge,Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Mohd Ishan Nangroo, Advocate
for information and necessary action.

m ‘ - - -
(Registrar Administratjon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\& o) 9828 /RGILP Dated: 8 G -8 . .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahreena Rashid
D/o Ab. Rashid Dar
R/o Khrew Tesil Pampore Distt. Pulwama.

vide notification No. 1115 of 2023 dated 02.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :
” A

P
(Registrﬁr/dministration)

No: N\ Q\2 "\ /RG/LP Dated: 0L-02-.2025 M

Copy forwarded to the: -

it Principal District and Sessions Judge,Pulwama .

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President,District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
o
NG

T Ms. Mahreena Rashid, Advocate
ﬁ | - - -
(Registrar Administration)

...... for information and necessary action.
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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: EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \"\\ m\ 2825 IRG/LP Dated: & G-t . .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Shaffi

S/O Mohd Shaffi Shosha

R/O Aziz abad,Seeloo, Tehsil Zainageer,Distt. Baramulla.

vide notification No. 1210 of 2023 dated 05.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \/W)/{

—
(RegistraAA/dministration)

No: WRQN - QL /RGP Dated: O&-03- .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla .

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President,District Bar Association,Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Mr. Suhail Shaffi, Advocate
...... for information and necessary action.

/—7 : -
(Regij}:jAdministratlon)
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \"\Q m\\ avic  IRGILP Dated: 0&-v%- .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zarka Manzoor
D/o Syed Manzoor Ahmad
R/o Bhat mohalla Managam Wagoora Baramulla.

vide notification No. 380 of 2023 dated 14.02.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

?

By Order VWLW AV

e
(Registrawministration)

No: \RQ1-A% /RGP Dated: 0b-v - .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge,Baramulla .

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President,District Bar Association,Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
o
o/ 7/{
ot oY

7. Ms. Zarka Manzoor, Advocate
. . e .
(Registrar Administration)

...... for information and necessary action.
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\™ &} 2nvo¢€ /RGILP Dated: O& -0 2-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tajala Yaseen
D/o Sheikh Mohamad Yaseen
R/o Dalgate, Srinagar.

vide notification No. 2063 of 2023 dated 13.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \\W

(Reglstraﬁydmmlstratlon)

No: \\8AY-Asa /RG/LP Dated: Ob-o3-.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge,Srinagar .

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President,J&K High Court Bar Association,Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and also
keeping record of the same. :

7. Ms. Tajala Yaseen, Advocate

...... for information and necessary action.

b

\}-‘
e~
/W
(RegijﬁrAdmimstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (Nq m\ 3825 IRGILP Dated: D §. 2.2 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumiya Jan
D/o Manzoor Ahmad Malik
R/o Bugam Malik Mohalla , Kulgam.

vide notification No. 1118 of 2021 dated 14.09.2021 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order v W

(I@éistrnr/l\dministration)

No: \\Qu| -0\ /RG/LP Dated: 66-62- .2025

Copy forwarded to the: - ,

1. Principal District and Sessions Judge,Kulgam .

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President,District Bar Association,Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

p Ms. Sumiya Jan, Advocate
for information and necessary action.

(Registrar Administration)
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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NOTIFICATION

No: 1R\ o} As1§ /RGILP  Dated: 0. 83-.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Inees Ashraf Wani

S/0 Mohammad Ashraf Wani

R/o Chandrigam Aishmuqam, Tehsil Pahalgam Distt. Anantnag.

vide notification No. 1899 of 2023 dated 11.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order Wﬁ”

s
(Registrar Administration)

No: \\A0Q N /Re/LP Dated: A&\~ .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge,Anantnag .

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President,District Bar Association,Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6.- Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
S
‘ Py -

7. Ms. Inees Ashraf Wani, Advocate
for information and necessary action.
m i - - - -
(Regsﬁ-\dmmlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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NOTIFICATION

No: W2 od Jv$  /RGILP  Dated: d6-¢2 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Bashir
S/O Bashir Ahmad Shiekh
R/O Yarikhah, Zalla Mohalla,Khansahib, Budgam.

vide notification No. 97 of 2022 dated 24.02.2022 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \\_/%Wm

(I?egistrwministration)

No: . .\\AS21 /RG/LP Dated: 6&-61 .2025

Copy forwarded to the: -

: I Principal District and Sessions Judge, Budgam .

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7 Mr. Shahid Bashir, Advocate
for information and necessary action.

\ oty

- .
(Registwdministratlon)
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\2 c} 9\§ /RGILP Dated: &k-n1..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Fozia Farooq
D/O Qazi Umar Farooq
R/O Qasba Lar, Tesil Lar, Ganderbal.

vide notification No. 1041 of 2023 dated 01.06.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her CertiﬁcateS/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order \W

o)
(Registrar)Administration)

No: UC’\ 22N /RG/LP Dated: Oi-0N- .2025

Copy forwarded to the: -

1 Principal District and Sessions Judge,Ganderbal .

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.

7. Ms. Fozia Farooq , Advocate
...... for information and necessary action.

\ ek

(%giﬁ Administration)
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
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NOTIFICATION

No: Q4 8\ 3wS /RGILP Dated:66.3%. .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Yawar Hussain
S/o0 Mohammad Iqbal Dar
R/o Moominabad Batamaloo Srinagar

vide notification No. 2042 of 2022 dated 30.12.2022 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

(I%gistrar Administration)
No: 1Q29-3S /RGP Dated: 082 2025 A/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
o
%

F Mr. Mohammad Yawar Hussain, Advocate
for information and necessary action.
(Registrar Administration)

......
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EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \QS s\ 932§ /RGILP Dated: &k~ 2 ..2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmad Reshi
S/o0 Ghulam Ahmad Reshi
R/o Buderkote, Tangmarg, Baramulla

vide notification No. 1916 of 2023 dated 11.09.2023 for a period of one year has
been extended till 31.03.2026 after condonation of delay and subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

soudht before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

2

A"

By Order V ' \
s S 5 0K

(Registlj)ar/Administration)

No: \\ALL-\) /RG/LP Dated: Q& .02 .2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

S CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on the

official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and also

keeping record of the same.
7. Mr. Mushtaq Ahmad Reshi, Advocate
...... for information and necessary action.

o

)

75 /ﬁiﬁvf

(Regiﬁ Administration)



